ACT No. XIX oF 1947
[Passep By wum Inplan LEGIsvarure]
(Beceived the assent of the Governor General on the 24th March, L3747 3

An Act to provids for ths comirol of rents and evictions, and for
the ieass to Gov. =rnm=n* of pramisas upon thair becommw vacant,
in carlain arsas in thy Proviness of Dsihx and Ajmer-Mirwara.

% HEREAS it is expediont to provide for the control of rents and

eviotions, apd. for the lease o Government of premises upon
thoir becoming vacant, in certain areas in ’ohe vamees of Delhi
and Ajmer-Merwars ;

It is hereby enacted as follows :—

1. (Z) This Act may be called the Delhi and Ajmer.-Merwara Shorﬁhtle,exﬁen&,
Rent Control Act, 1947. o - soIMencemens
. . . . and duratien.
(2) It extends to the areas specified in the First Schedule, and .
such other areas in the Province of Delhi or Ajmer-Merwara as the
Central Government may from time to time specify by notification
in the official Gazette ; but it shall not apply—

. (a) to any premueq the congtruetion of which is not com- -
pleted and which are” not let to a tenant before the commence-
‘ment of this Act, or

(h) to any premises belonging to the Government, or

{¢) to any tenaucy or other like rela}txonshlp created by a
grant. from the Government in vespect of prem;ses teken on lease
-or requisitioned by the Government.

(8) 1t shall come into force on the 24th day of March 1947 and
shall remain in foree for a period of two years:

" Provided that the Central Government may, by nm‘.lﬁcatlon in
the official Gazette, direct that it shall remain in foree for a further
period not exceeding two years :

. Provided further that the Central Government may at any
time, by notification in the official Gsazette, direct that it shall
oease 1o be in force in such sreas as may be specified in the noti-

* fication on such date as may be so specified.

(4) Section 6 of the General Clauses -Act, 1897, shall apply X of 1897.
upon the expiry of this Act inany area as if it Lad then
been repealed by a Central Act. -

2. In this Act, unless there is anything repugnant in the sub- Deﬁmv.iom
ject or context,—

(¢) “landlord ” includes any person who for the time being
" is receiving or is entitled to raceivo the rent of any premises, whether
on his own account or as an agent, - trustee, guardmn or
receiver for any other person, or who would so receive the rent or be
“entitled to 1'ece)',ve the rent if the premises were let {0 a tenant ;

(b} ‘ premises *’ means any building or part of & building which
is, or is intended to be, let separately for use as a residence or for
commercial use or for any other purpose, and includes—

(i) the garden, grounds and outhouses, if any, apper-
taining to such building or part of a building, and

(#) any furniture supplied by the landlord for use in
guch building or part of a building,

but does not inelude a room madharamshala hotel or lodging
house ;
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(c) “ standard rent 7, in relation to any premises, means—
- () standard- rent of the premises as determined- in accordance
with the provisions of tho Sescond Scheduls, or
(#3) whero the standard rent has been fixed by the Cowrt undsr
section 7, the rent as fixed by the Court;
{d) * fenant ** means a person who takes on rent any premises
for his own occupation or for the occupation of any person depen-

‘dent on him but ‘does not include a collector of rents or any

middleman who takes or has taken any premises on lease with &
view to sub-letting them to another person. :

3. (I) Except where rent is liable to periodical increment by
virtue of an agreement entercd into before the 1st day of January,
1939, or where rent is payable under a lease entered into before

- the 1st day of January, 1939, which has not expired before the first

day of the period for which the rent is claimed, no tenant shall,
notwithstanding anything contained in any contract, be liable to

- pay to his landlord for occupation of any premises any sum in ex-

cess of the standard rent of those premises, unless such sum may

"lawfully be added to the standard rent in accordance with the pro-

visions of this Act. :

(2) Any agreement for the payment of rent in excess of the
standard rent shall be null and void and shall be construed asif i
was an agreement for payment of the standard rent only.

4. (I) Where a part of the premises let "for use has been
gublet by the tenant then, without prejudice to the provision
of section 9,— , .
~ {a) thelandlord may increase the rent payable by the tenant—

- (#) inthe cage of premises let for residential purposes by an
amount not exceeding 124 per cent. of the standard rent of
the part sublet ; and

{#3) in the cage of premises let for other purposes by an amount
not exceeding 25 per cent. of the standard rent of the part
sublet ; ,

(b) the tenant may increase the rent payable by the sub-tenant—

(3) in the case of premises let for residential purposes byan
amount not exceeding 25 per cent. of the standard rent of
the part sublet; and

{#%) in the case of premises let for other purposes by an amount

" not exceeding DO per cent. of the standard rent of the part
sublet ; ~

- {c) the tenant shall, on being so requested in writing by the
landloxd, :supply him within fourteen days thoreafter a state.

- ment in writing giving full particulars of any subletting includ-

ing the rent charged.

. Explanation.~¥For the purposes of this sub-section, the stan-
dard rent of the part sublet shall be an amourt bearing such pro.
portion to the standard rent of the premises as may be reasonable
having rogaxd to the extent of the part sublet and other relevany
eonsiderations,

‘' (2) Where the landlord has at any time whether before or
after the commencement of this Act, incurred expenditure on any
improvement or structural alteration of the premises not being
expenditure on decoration or normal repairs, and the eost of that -
iinprovement or structural alteration has not been taken into
account in determining the standard rent of the premises, he may
increase the rent per year by an amount not exceeding six and
one-quarter per cent, of such cost,. '
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(8) Where the landlord pays in respect of the premisges any
charge for electricity or water consumed in the premises, or any
other charge levied by a local authority having jurisdiction in the

. area which is ordinarily payable by the tenant, he may recover
from the tenant any amount so paid by him; but no
landlord shall recover from his tenant, whether by means of

 an increase in rent or otherwise, the amount of any tax on build-

tenant :
h":ﬁp N

liability of any tenant under an agreement, express or implied, to
pay from time to time the amount of any such tax as aforesaid.

g BT T

or any person acting or purporting to act on behalf of the tenant, to
olaim or receive, in consideration of the grant, continuance or rene-
wal of a tenancy or sub-tenancy of any premises payment of any
fine, premium, advance or other like sum'in addition to rent, or, save
as- otherwise provided in section 4 or section 7, any rent in excess
of the standard rent of the premises. '

= w(f?) It shall not be lawful for the tenant, or any person
soting or purporticg to act on behalf of the tenant, or & sub-tcnand

quishment of his tenancy of any premises.

B, WSR2 S

-----

pursuance of an agreement entered into before the lst day -of
" November, 1939. bopoie
6. No collector of rents or middieman shall be liable to pay to
his principal in respect of any - premises any sum by way of rental
sharges which exceeds the amount which he is entitled under this
- Aot to realise from the tenant or tenants of the premises.
T 1t any dispute arises regarding the stardard rent payable
in respect of any premises it shall be determined by the Court.

(2) Where for any reason it is not possible to determine the
standard rent of any premises on the principles set’ forth in the
RBecond Schedule, the court may, on the application of any person
intorested or of its own motion, determine the standard rent, and
in so doing shall have regard to the standard rents of similarx
premises in the same locality and other relevant considerations.
. R RS )

(3) Where the standard rent of any premises has been settled
on the basis of a lease for a period of one ycar or more and the court
bas to determine the standard rent of the same premises on a lease

- shall be calculated in accordance with the Third Schedule,

WA

mises under this section, the court shall determine the standard rent
of the premises in an unfurnished state, but may also determine an
additional charge to be payable on account of fittings or furnishings
jpoluded in the lease, and it shall be lawful for the landlord to re-
recover such additional charge from the tenant. ' B

_ingsor land imposed in respect of the.premises occupied by the -

8. (7) It shall not be lawful for the landlord or any person : Unlawful charges

acting or purporting to act on behalf of the landlord or the tenant |

- (3) thhiné;—- in this section shall df)'fﬂgf to any ?éjfﬁieniﬁmf'xdéﬁiﬁn

(QSWhere the court determines the standard rent of any ple;.

rovided that nothing in this sub-section ‘shall affect the .

by landlord os
tenang. |y

% claim or receive any payment in corsideration of the relin-

| Limitatlon ofliss
bility of middies
men,

7,

Determination e}
disputea regarding
rent., ’

for a period of less than one year or vice verse, the standard rent




3 : Dellu and -Ajmer-Merwara Pent ‘Control _ [acT xIZ

{6) In every case in which the court determmes the standard
tent of any premises tinder this section it shall appoint a date from
which the standard rent so detelmmed shall be deemed to have

effect.
‘Nohm ol increase 8. (1) Where the laidlord wishes to increase the rent of any -
of rent. © - premises he shall givo the tenant notice of bis intention. t0 make

the increase, and, in so far as such increase is permissible under
this Act, it shall be due and recoverable only in. respect of the

' penod of tenancy after the end of the month in which the notice
is given.

u (2). Every notice under sub-gection ({) shall be in wri’ting'
signed by or on behalf of the landlord and given in the manner
provided in section 106 of the Transfer of Property Act, 1882

(3) For the avoidance of doubt it is hereby declared that
_the provisions of this section apply equally to any increase in
" the rent payable by a sub-tenant.

IV 011882,

Evistion oftenants, 9. (I) N otW1ths‘mnd1ng anythlng contained in any contract, no
court shall pass any decree in favour of & landlord, or make any
order, in favour of & landlord whether in execution of a decres

or otherwise, evicting any tenant, whether or not the period of
the tenancy has terminated, unless it is satisfied either——

(@) that the tenant has  neither paid nor tendered
the whole of any arrears of rent due, within one month
of the servico on him in the manner plovxded in sesbion

IV of1882. 106 of tho Transfer of Property Act, 1882, of a notice of

' - : demand by the landlord :

Provided that no evieiion shall be 01dered under this clause
if the tenant pays in court on the first day of hearing such arrears
of rent together with the costs of the suit ; or

(b) that the tenant without the consent of the
landlord, has, whether before or after the "commencement
of this Act,—

P (1) used the premises for a purpoge other than that
for which they were let, or

(44) assigned, sublet, or otherwise: parted with the -
possession of, the whole of the premises, or :

(¢) that the tenant without the consent of the landlord:
has, after the commencement of this Act, sublet
any part of the premises; or

(d) that the premises were let for use as a residence-
and neither the tenant nor any member of his family hag
been residing therein for a period of six months immedia-
tely before the date of the mstltutlon of the suit for

; eviction ; or

(e) that purely residential premises are required bona fide
by the landlord who isthe owner of such premises for
occupation &s a -residence for himself or his famil
that he neither has nor is able to secure other suita‘ble
accommiodation, and that he has acquired his interest in the-
premises 4 a date prior to the beginning of the tenancy op

_ the 2nd day of Juue, 1944, whichever is later or, if the in.

- terest has devolved on him by inheritance or succession, hig,
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predecessor had acquired the interest at a date prior to the
beginning of the tenancy or the 2nd day of June, 1944
whichever'is later ; or .

(f) that the tenant after the commencement of this Act has
built, acquired vacant possession of or been allotted &
suitable residence; or : »

(g) that the premises were let to the tenant for use-

“as a residence by reason of his boing in the service or
employment of the landlord, and that the tenant has
ceased, whether before or after the commencement of

. this Act, to be in such service or employment; or

(h) that the tenant has been guilty of conduct which
is a nuisance or annoyance to the oscupiers of neighbouring
premises or other occupiers of the same premises ; or

() that the tenant has, whether before or after the com-
mencement of thie Act, caused or permitted to be caused
substantial damage to the premises, or notwithstanding
previous notice has used or dealt <ith the premises in
& manner conirary to any condition imposed by
the Government or the Delhi Improvement Trust on the
landlord while giving him a lease of the land on which the
premises are situated ; or '

{4) that the landlord requires the premises in order to carry
outf any building work—

() at the instance of the Government or the Delhi
Improvement Trust in pursuance of an improvement.
scheme, or development scheme, or

(1) because the premises have become unsafe or unfit
for human habitation : i .

Provided that no decree for eviction shall be passed on the

grounds set forth in claumses (¢) and (4) unless the Court
in satisfied after taking all the facts and circumstances inte
~ consideration that it is reasonable to allow sush eviction :

Provided further that where a decree evicting a tenant is
made on tho grounds set forth in clause (e}, the landlord shall
.- not, be entitled to obtain possession of the premises by process
of the Court issued in execuiion, before the expiration of

a period of three months after the date of the decree.

(2) For the purposes of clause (b) or clause (¢) of sub-section
(1), & court may presume that premises let for use as a residence
were or are sublet by the tenant in whole or in part to another
‘person, if it is satisfied that such person, not being & servant of
the tenant or & member of the family of such servant, was or has
been residing in the premises or any part thereof for a period ex.
eeeding one month otherwise than in commensality with the tenant,

(3) Where a decree or order evicting & tienant is made on the
grounds set forth in clause (¢) of sub-section (I) and the landlord
fails to oceupy and use the premises as a residence for himself or
hig family within two months of obtaining possession thereof, or
at any time within one year of obtaining possession of the premises
lets the whole or any part thereof to any person other than the
evicted tenant, the Court may on the application of the evijeted:
tenant place him in possession of the premises and award such
damages as it thinks fit against the landlord,

10. (Z) The provisions of this section shall apply notwithstand- Spgeiél provision.
ing anything contained in section 9, but only in relation to pre. fegarding vacant -
‘mises in such areas as the Central Government may from time to "Wildingsites.

time specify by notification in the Official Gazette.
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(2) Whore any premises which have been let comprise vaeant::
grounds upon which it is permissible under the building regulations:-
or other municipal bye-laws for the time being in force to ereot
another building, whether for use as aresidence or for any other
purpose and the landlord proposing fo erect such building is unable
to obtain possession of those grounds from the tenant by agreement -
with him, the landlord may apvly to the Court, and the Court may,
if it is satisfied that the landlord is roady and willing to scommence-
the work and that the severarce of the vacant grounds from the
rest of the premises will not causo undue hardship Lo the tenant,—

(@) direct such severance,.
(b) place the landlord in possession of the va,oa,nb
grounds,
(¢) determine the rent payable by the tenant there-
after in respect of the rest of the premises, and
(d) make such other orders as it thinks fit in the
eircumstances of the case.
Losse to Govern- 1], (1) The provisions of this section shall apply only in, rela,tlon,
g‘;’;&:—f Pt bog premises within the Municipality of New Delhi which are, or are-
£ * in‘ended to be, let for use as a residence.

(2) Whenever any premises the standard rent of which is not:
less than two thousand and four hundred rupees per year becomes-
vacant, either by the landlord ceasing to ocoupy the premises or
by the ‘termination of a tenancy or by the eviction of a tenant or
by the release of the premises {rom requisition or otherwise,—

(a) the landlord shall, within seven days of the premises:
becoming vacant, give intimation thereof in writing to the-
FEstate Officer to the Government of India ; B B

(8) whether or not such intimation i¢ given, the Estate-
Officer may serve on the landlord by post or otherwise a notice—

(¢) informing him that the premises are required by
the Government for the duration of this Act or for such.
‘gshorter period as may be specificd in the notice, and

. (4i) requiring him, and every person claiming under-

him, to deliver possession of the premises forthwith to

such officer or_person as may be specified in the notice :

Provided that where the landlord has given the intimation:

. _required by clause (a) no notice shall be issued by the Estate

’ Officer under clause (b) more than seven days after the delivery
- to him of the intimation :

Provided further that nothing in this sub-section
- shall apply in respect of any premises the possession
of which has been obtained by the landlord on the
basis of a decree or order made on the grounds set forth in-
. clduse (&) of sub-section (1) of section 9 or in respect of any
premises which have been released from requisition for the
occupation and use of the landlord himself.

(3) Upon the service of a notice under clause (&) of sub-section
(2) the premises shall be deemed to have been leased to the Govern-
ment for the period specified in the notice, as from the date of the
delivery of the intimation under clause (e) of sub-section (2) orin -
a case where no such intimation has been given, as from the date
on which possession of the premises is delivered in pursuance of
the notice, axid the other torms of the lease shall be such as may be-
agreed upon between the Government and the landlord or in de-
fault of agreement as may be determined by the court, in accord-
anoe with the provisions of this Act.
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. (4) In every case where the landlord has in accordance with
bhe provisions of sub-section (2) given intimation of any premises
ecorming vacant and the premises are not taken on lease by the
yovernment under this section, the Governmeut shall pay to the
ndlord a sum equal to one-fiftysecond of the standard rent per
ar of the premises. ‘

() Any premises taken on leage by the Covernment under
%}gisﬁqctinn may he pnt to any sueh use as the Government thinks .
ifit, and in particular the Government may permit the use of the
‘premises for the purposes of any public institution or any foreign
ombassy, legation or consulate or any High Commissioner or Trade
omrmissioner, or as a residerice by any officer in the service of- the
overnment or of a foreign embassy, l~gation or consulate or of
High Commissioner or Trade Commissicner. : ) o

.12 (/) The landlord shall be bound to keep in good " and Lendiord’s dutpta
nantable repajr any premise& to which this Act ‘applies ezcept keeg prer:ﬂses R
oases where the tenant has undertaken by agreement to keep 8°°¢ FOPAIF
he premises in repair. . ‘

(2) If the landlord neglects to make, within a reasonable time
fter notice, any repairs which he is bound to make wunder
ub-soction (I), the tenant may make the same himself, and deduct;
he expenses of such repairs from the rent, or otherwise recover
; from the landlord : ' '

Provided that the amount so deducted or reoovéra.ble in
ny year shall not exceed one twelfth of the rent payable by the
nant for that year. , ;

18. (1) If any perzon fails to comply with the provisions Penaltles,
f clause (¢) of rub-section (7) of section 4, or supplies under thab
lause a statoment which is false in any material particular, he
fghall be punishable with fine which may extend to one

housand rupecs. : :

(2) If any person receives any payment prokibited by sub-

gobion (1) or sub-section (2) of section 5, he shall bs punished
tith fine which shall not be less than the amount so received by
~him but shall not exceed that amount by more than ore thousand
i'rupess, and shall also be punishable with simple imprisornment
for a term which may extend to three mwonths, ;
; (3) Notwithstanding - anything ocontained in the Code of
" Criminal Procedure, 1898, any Magistrate of the first class may V of 1898.
L pass a rontence of fine exceeding one thousand rupess on a per-
on convicted of an offence punishable under sub-scction (2} of
hig section., '
: (4) No court shall try any person for an offence punishable
zamder sub-gection (2)of this section after the axpiry of three months i
S 4rom the date of the commission of the offence unless complaint
ih. respect of the offence has been made to a Magistrate within
¢ those three months. N

(5) If any person contravenes the provisiors of clause (a)

~of sub-section (2) of section 11, or fails to comply with a require-

“anent under clause (b) thereof, he shall be punishable. with fine

“awwhich may extend to une thousand rupees. ;

© 14. (I) Except a¢ may be otherwise provided by rules made Jutisdicfion of
- under sub-section (2), any question which under this Act is to be *°Wtss.
““determined by the court may be determined by a'\y court which

- would have jurisdiction to hegr and d~cid- a suit fo- eviction of a

tensnt from the premises in respect of which the question arises.
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(2) With ‘the concurrence of the Chief Commissioner, the

High Court may make rules to determine the classes of courts

which shall have power to hear and decide original cases, appeals
and applications for revision and to deal with execution proceed-
ings under this Act and ‘the procedure to be followed by them.

(8) The power conferred by sub-séction (2) shall include
powér to determine in what circumstances the parties shall have
a right to appeal or apply for review over revision in cases under

“this Act, and further to determine -how and by what authority

it shall be dzcided whsther any particular case shall be deeméd
to be a case under this Act.

(4) All tules mads under sub-sechion (2) shall be published

in the Officidl Gazette.

(6) The provisions of this Aot and of a,ﬂ.y rules made under

sub-section (2) shall,” in respect of any case under this Act, have
effect notwithstanding @nything to the contrary in the Code
of Civil Procedure, 1908, or any other law.

15. (I) The ~Delhi Rent Control Ordinance, 1944, the
New Delhi House Rent Control Order, 1839, and the Ajmer-Merwara,
Control of Rent and Eviction Oxder 1946 aré hereby. repealed ;
but the repeal shall not affect —

(@) the previous operation of ‘or anything duly done

or suffered to be done under, the said Ordinance or Orders; or

(b) any right, privilege, obligation or liability aaqulred
accrued or incurred under the said Ordinance or orders ;
or

(¢) any penalty, forfeiture or punishment incurred in
respect of a,ny contravention of the said Ordinance or
Orders ; o

@) any investigation, legal proceeding or remedy in
respect of any such right, privilege, obligation, liability,
penalty, forfeiture- or punishment as aforesaid ;

and any such investigation, legal proceeding or remedy may be
instituted, continued or enforced and any such penalty, forfeiture
or punishment may be imposed, as if the said Ordinance and Orders
had not been repealed, and had been duly made and continued
in force.

(2) The Punjab Urban Rent Restriction Act, 1941, shall cease to
have effect in the Province of Delhi,

THE TFIRST SCHEDULE
[See section 1 (2)]

AREAS TO WHICH THE ACT EXTENDS
A. The Province of Delhi—

The Municipality of Delhi ;

The Municipality of New Delhi ;

The Cantonment of Delhi ;.

The Notified Area of the Civil Station, Delln k
The Municipality of Shahdara. S

Bkl S

R. The Province of Ajmer-Merwara—
‘1. The Municipality of Ajmer and all land Wlthm one mile
of the limits of that Municipality ;-
2. The Munieipality of Beawar and all land within one
" mile of the limits of that Municipality ;
- 8. - The Cantonment of Nasirabad and all land within one
mile of the limits of that Cantonment.

i
I

|
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' TIHE SECOND SCHEDULE
[See section 2 (c)]

PART A

PROVISIONS FOR DEIBRMINING THE STANDARD ReEnT OF
'PREMISES IN THE PROVINOE OF ‘Drcar.

any PI‘OIIJLSBb means——

re-determined urder the provisions of the New Delhi Houss.
ent Control” Ovder, 1939, tho rent as so detercined, or as the
se may by, re- dptexmmed

" (b) where the standard rent of thy premdses bas been fixed
y the Court under section 7 of the Delbi Rent Control Ordinance,
944 the ent as 8o fixed ;

{¢) in any other case,—

() the rent at which the promiges were let on the
1st day of November, 1939, or

(#%) if the premises were not let on' that date, the
" vent at which they were first lot after shat date,

2. Where the premises in respect of which rent is payable
ero let, for whatever purpose, after the 2nd day of June,
944, the standard rent of the prelmses shall be the same us the
asic rent thercof.

3. Whero the premiees in respect of which rent is payable,

Urposs of being used as a residence or for any of the purposes
{ a public hosplta.l an eduveational institution, & -public hbra,ry
r reading-room or gn orphanage, the standard zent of the premises
hall be the basic ront increased by~

. () 12§9 thoereof, if the basic rent per annum is not mors
ethan Ris, 300,

(b) 15 5,89, thereol, if the basic renf per aanum is more then
300, but not 1ore t‘mn Ris. 600,

(c) 1839, vhereof, if the basic rent per annum s mors than
s, 600, }mt not more than Rs. 1,200, or

(a\ 25% thereof, if the basic rent per snnum ik mots tpam
,200.

4. Where the p1emlses in respect of which rent is payable,
being premises to which paragraph 2 applies, are let for any
poge other than those mentioned in pala,graph 3, the stand-
rent of the premises shall be the basic rent increased by twice
aimount by which it would be increased under paragra,ph 3
he premises were let for a purpose mentioned m that para-
ph

. Wheye the premlses in respect of thch rent is payable, not
ng p1emlses to which paragraph 2 applics, ate used mainly as
idence and incidentally for business or profession, the staindard
it of the premises shall ke the mean of the rent as calculated
for paragraphs 3 and 4. :

¢

i
I
|
!
:

i

(@) where the fair rent of the promises has been determmed )

ot being premises. to which parsgraph 2 applies, are let for the

1. Tn this Part of this Scheduls, * b,&SICf-vaOnt:_”v‘in_ z_'relabio‘n,

XXV of 1944,
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' PART B s

ProvisioNs ¥oOR DETERMINING THE STANDARD WENT OF
PREMISES IN THE PROVINCE OF AJMEBR-MERWARA

1. In this Part of this Schedule, ‘ basio rent ' in relation to
any premises means——

(@) where the fair rent of the premlqeq has been determmed
or re-determined under the pr0v1s1ons of the Ajmer House Rent
Confrol Order, 1943, the rent as .so determlned or, as the -c886
'ma,y be, re- determlned ,

. {B) in any other case —

(¢) the rent at which the premises were lot on the !
1st day of September, 1939, or

(#4) if the premises were not let on that date, the
‘rent at which they were first let after that date.

2. Where the premises. in respect of which rent is payable
were let, for whatever purpose, after the 2nd day of June, -
1944, the standard rent of the prémises shall be the same as ~
the basic rent thereof.

3. Where the premises in respect of which rent is payable
are let for use as a residence, the standard rent of the premises
. shall be the basic rent increased by—-

(a) 834% thereof, if the basic rent per annum is not more
than Rs, 300,

“(b) 12%% thereof, if the ba.sw rent per annum is ‘more than
Rs..300 but not more than Rs. 600, ‘

{¢) 18%% thereof if the basic rent per annum is more than ;
Rs. 600, but not more than Rs. 1,200, or , i

(d) 25%, thereof if the basic rent per annum is more than
‘Rs. 1,200.

4, Where the premises in reépect of which rent is payable
are let for any purpose other than use as a residence, the standard
rent of the premises shall be- the basic rent increased by'-—

(@) 25% thereof, if the basic rent per annum i3 not more than
Rs. 600,

(8) 373%, thereof, if the basic rent per annum is more than
Rs. 600, but not more than Rs. 1,200, or

(¢) 809, thereof, if -the basioc rent per annum H more than
Rs. 1,200.

5. Where the premwes in respect of which rent is payable, not
being premises to which paragraph 2 applies, are used mainly as
residence and incidentally for business or pr ofession, the standard

rent of the premises shall be the mean of the rent as calculated
under paragraphs 3 and 4. {

THE THIRD SCHEDULE

[See section 7 (3)]

.. METHOD OF OALCULATING STANDARD RENTS IN THE CASES REFERRED
TO IN SUB-2ECTION (3) OF SECTION 7

-

If the standard rent of premises for a tenancy of twelve months
or more is R, the standard rent for any of the shorter pericd
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llowing table, _&md vice versa, namely :—

;] .194_7.] ' " Delhi -dnd Aijer-M,érwara ‘Rent Control

éciﬁed in column 1 shall be as set forth in ‘column 2 of the

Period of Tenancy

Stendard Rent =

fore than 9 months, but riob more than 10 months
ore than 8 months, but not more than 9 months
ore than 7 months, but not more than 8 months

ore than 6 mo‘pths, ‘but not more than 7 months

5"More than 2 months; but not more than 3 months
- \
: More than 1 month, but not more than 2 months

GIPD—S81—62LD-—30-7-47—4,500

More than 11 months, but not more than 12 months '

ore than 10. months, but not more than 11 months

. 1188 -
T 1200

. 1160

R x —
1200 .

1116

R X ——
1200

. 1040

R X —
‘1200

980

R x —
1200

900

R X —
1200

800-

R X -
1200

680

1200

540
R X ——
1200

380
. 1200 -
o180
R X —

1260




